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SHRI ATAL  BIHARI VAJPAYEE: 
What is the letter?

MR. SPEAKER: I can read it out.

SHRI ATAL BIHARI  VAJPAYEE: 
Kindly enlighten the  House. (Inter­
ruptions)

MR. SPEAKER: How are you able 
to pass the night without noise?

We sit the whole day.  I leave late 
at night; 1 have my meals and sleep. 
Next morning, it staits again.

SHRI JYOTIRMOY  BOSU:  llow
lucky you are!

MR. SPEAKER; I only pray  you 
get out ol my janampatril

SHRI R. S. PANDEY: This is  the 
Question Hour, Sir.  The business be­
fore the House is Questions.  After 
the Question Hour is over, Shri Danda- 
vate may, with your permission, raise 

it.

MR. SPEAKER: The Prime Minister 
has herself come.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OP 
ELECTRONICS  AND  MINISTER 
OF  SPACE  (SHRIMATI  INDIRA 
GANDHI): Sir, I was informed  the 
other day that Shri Madhu Dandavate 
made a reference to an alleged circular 
issued by my secretariat.  As soon as 
1 heard about it, I wrote to you  that 
there was no truth in this. No circular 
has gone from the Prime Minister’s 
secretariat in my time... (Interruption) 
Neither verbally  nor  orally.  But
earlier on------1 am not quite sure  of
the date------in 1964. and, perhaps once
before, a suggestion was  made  that 
Questions pertaining to Pakistan  and 
Kashmir should be shown to the Prime 
Minister.  But this was  before  my 
time.

AN HON. MEMBER: And China.

. SHimiATJ INPHIA GANDHI  I 
do not know. I  have  not seen the 
old papers. In my  time,  no  «tt!h

circular has gone. I do pot normally 
look into Questions unless a Minister 
wants to ask my advice or feels that 
I should know.

Allotment of Cars and Scooters 
against Foreign Exchange

*306. SHRI SHRIKISHAN MODI: 

SHRI P. G. MAVALANKAR*

Will the Minister of  INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether his Ministry has intro­
duced a scheme of allotment of cars 
and scooter.-, against foreign exchange 
and without waiting in queue;

(b) if so, the  outlines  of  the 
scheme;

(c) the categories of persons entitled 
for these facilities; and

(d) the number ol curs and scooters 
sold under the scheme?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI A. C. 
GEORGE): (a) to (d). A statement is 
laid on the Table of the House.

Statement

(a) Yes, Sir, there is a scheme  for 
priority allotment of cars and scooters 
against inward remittances of foreign 
exchange.

(b) and (c). The following categor­
ies of persons arc eligible for priority 
allotment of cars and scooters against 
inward  remittances of foreign  ex­
change:

(i) Foreigners who have come  to 
stay in India continuously for 
atleast two years.

(il) Indian Nationals who  have 
returned to India from abroad, 

(iii) Relatives of Indians  residing 
abroad when they have  re­
ceived foreign exchange  re­
mittances from the latter for 
the purpose of purchasing  $ 
par or scooter.

The foreign exchange equivalent re- 
qfuifed for this purpose it M. 
for a car and Rs. 5,000 for a scpeftf. ,



Om JHmoert AGRAHAYANA IS, 1806 (&AKA)  Or&l Anstbtn 6

The applicants have to remit the re­
quired foreign exchange to a non-con­
vertible account to be opened  with 
any Scheduled Bank in India and sub­
mit their applications to the Govern­
ment through the Bank within three 
months from the date of credit  of 
foreign exchange  The Release Orders 
are sent to the applicants directly.

The  applicant  should  not  have 
brought  any car or scooter  from 
abroad.  The  applicant should  not 
have  booked any car or scooter in 
India oi with the Government  any 
demand for  supply of a car or  a 
scooetr to him  Nor should he have 
taken delivery of a new car or  a 
scooter from any source in India dur­
ing the last four years  The applicant 
should give an undertaking that  he 
will not sell the car or  scooter, so 
allotted to him before two years ela­
pse.  An individual can apply  either 
for a car or for a scooier.

(d)  From January to  November, 
1974 the following number of vehi­
cles. have been allotted against inward 
remittances of foreign exchange:—

Car  Nos. Stootci s  AJos.

Premier President 578  Bâj 8428

Ambassador  31  Lambretta 66

609 8494

The total amount of foreign  ex­
change earned during this period on 
the above basis comes to Rs.  5.69 
crores.

# vr stfta % faq q#r mrm  «rfpr 
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SHRI A. C. GEORGE: Sir, in  the 
statement that is laid on the Table of 
the House, it is dearly stipulated that 
one condition tor allotment as  per 
foreign exchange remittances is  that 
the applicant has to give an under­
taking that he will not sell the car or 
the 'ic’oot<'r sj allotted to him  before 
the elapse of two years  So, if  he 
violate-; that, there will be a  penal 
action invoked.
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SHRI A. C. GEORGE: So far, upto 
November, the earnings in  foreign 
exchango on this account is Rs. 5.69 
crores.  In fact, recently after making 
a bit of liberalisation with a view to 
earn more foreign exchange, the num­
ber of applications is increasing.  At 
the same time, as has been  pointed 
out, there is a production constraint 
as far as  scooters  are  concerned. 
Now, the problem regarding car is 
rather easy,  but the problem  of 
scooters is that especially In view of 
the high cost of fuel and of cars and 
comparatively,  the easier  position? 
abteut* scooters, the availability  of 
scooter* is less, There - is nearly 52 
P«p cant' reservation far defence and 
other priority considerations, Sty w»



DECEMBER 4, 1974  Oral Answer*  g

can offer it only within the 5̂ per 
cent which is left ibeyond the  quota 
reserved.  At the same time, we are 
trying to increase the production  of 
scooters.  The Scooters' India has al­
ready started producing scooters and 
it is expected to go almost into full 
production next year.  Our intention 

is to increase  the production  of 
scooters to nearly 4 lakhs towards the 
end of 1980.
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SHRI A. C. GEORGE: I will not be 
in a position to tell the House about 
the decline in remittances  because 
this has no relevance to that.

SHRI P. G. MAVALANKAR:  Be­
fore I ask my supplementary,  would 
you kindly permit me to seek one cla­
rification? In the statement the Minis­
ter has stated that the applicant is re­
quired to remit foreign exchange to a 
non-convertible account to be opened 
with any scheduled bank in’  India. 
May I know by way of  clarification 
whether this was introduced later or 
was this condition of opening a non- 
convertible account there in the  be­
ginning?

SHRI A. C. GEORGE: This condi­
tion was not there right in the  be­
ginning.  It was introduced subset 
quently.

7 Ural -Anatoer*

SHRI P. G. MAVALANKAR: So I 
would like to know how nwch money 
in terms of foreign exchange  was 
lost because of absence of this  res­
triction of having  a non-convertible 
account in the beginning?

Then I would like to know whether 
the Minister knows that the  prices 
of scooters and cars in the black mar­
ket are much higher than the prices at 
which they are sold officially and if 
so, whether the Government are  not 
aware of the fact that because of this 
they are already losing in terms  of 
foreign exchange. Would the Govern­
ment, therefore, not consider raising 
the limit of foreign exchange to be re­
mitted an an amount  nearer  the 
amount at which the scooters and cars 
are selling in India?

Lastly, will the Government  also 
not consider the question of those ap­
plicants who have been waiting in the 
queue for 5 or 10 or 15 years,  but 
who have no relations abroad to  re­
mit foreign' exchange?  How are they 
to get their scooters, because  these 
people coming at a later stage  are 
getting a priority over them?

SHRI A. C. GEORGE:  Regarding
the first part of the question, this con­
dition  about non-convertible  re­
mittances of foreign exchange was in­
troduced with a view to prevent any 
incidence of a likely misuse.

Regarding the second part of  the 
question, it may be difficult for  the 
Government to stipulate remittance of 
foreign  exchange higher than  the 
prices of the scooter. We cannot take 
into consideration the premium  and 
ask for a higher amount and the re­
mittance of foreign exchange itself is 
an advantage to the country.

Regarding the third part of  the 
question, namely, the present scarcity, 
as I have already answered in reply 
to another hon. Member’s question, 
we are taking steps to' see i&at  thfe
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production of scooter is Increased «ub- 
stantially.  More so, it is considered 
to be a middle-class man’s vehicle.

SHRI P. G. MAVALANKAR:  The
hon. Minister says that he cannot take 
into account the black market prices, 
but, surely the Government know that 
for the last so many years, between 
the official rate and the black market 
price there is a big gulf.  Why don’t 
you take that as a point and increase 
the foreign exchange amount?

SHRI BISHWANARAYAN  SHAS- 
TRI. In the statement given it is stat­
ed  Relatives of Indians residing abroad 
when they have received foreign ex­
change remittances from the latter for 
the purpose of purchasing a car  or 
scooter.  May  I know is there any 
norm to indicate the degree of  re­
lationship?

SHRI A C. GEORGE: No hard and 
fast rule about exact relationship; It 
has been stipulated he should be  a 
relative The purpose of the scheme is 
to realise as much foreign  exchange 
as is available with our Indian friends 
who are abroad; we have not stipulat­
ed whether it should be close or dis­
tant relative; we have said relative.

SHRI DINESH  CHANDRA  GO- 
SWAMI- The Minister said that  the 
purpose of the scheme is to get  as 
much foreign exchange as  possible 
from Indians living abroad.  Why do 
you restrict it to relative0  Why not 
include friends also?

MR SPEAKER’ It is a suggestion 
for action?

*nrf tw  : $
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SHRl A. C. GEORGE: In the matter 
of this allotment we don’t make dis­
tinction between man and woman.

SHRIMATI M GODFREY. I would 
like to ask the Minister whether those 
who have been abroad and have earn­
ed foreign exchange for the country 
are also eligible to this concession?

SHRI A. C. GEORGE: This cannot 
be permitted.

Allotment of Newsprint to Statesman, 
limes of India and Indian Express 

during 1972-74

*309. SHRI PRIYA RANJAN DAS 
MUNSI: Will tahe Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state:

(a) the  actual  requirement  of 
newsprint of  the  newspapers viz. 
(i) Statesman  (11)  Times  of  India 
(iii) Indian Express in the years 1972,
1973 and 1974;

(b) the total quantity granted by 
the Ministry to these newspapers dur­
ing this period; and

(c) whether any enquiry has been 
made about the proper utilization  of 
the newsprint by the above-mention­
ed group of newspapers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM 
BIR SINHA)  (a) and (b). A state­
ment is laid on  the  Table of  the 
House.

(c)  As provided in the  Newsprint 
Allocation Policy, newsprint quota is 
issued to newspapers after examin­
ing the actual performance of  the 
paper as stated in the Certificate fur- 
msJhed by the publisher’s Chartered 
Accountant and deducting any short 
consumption from  the entitlement. 
Complaints in regard to utilisation of 
newsprint by  the  Statesman Ltd., 
have been received which are  being 
examined.




